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Order of the Single Member Bench de

by Hon'ble Shri T.Chandrasekhara Reddy, thber(JPdl y
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This is an application filed under Sgction

12 of the Admiﬁistrative Tribunals &ct to declaré that

the correct date of birth of the applicant is 13,7.1989
| .

and to pass such other order or orders as may deém fit
|

and -proper in the circumstances of .the case, |
|
The facts so far necessary to adjudicate

|
this case may be briefly stated as follows:-
|

2.

i
3, ' The' applicant herein wa# working as_l

Sub=Po st Master: According to him his correct da&e of

artment
|

.
on 11,2,1964 as Sub-Post Master, Chimakurthy Sub foice.
|

i
birth is 13,7,1939, The applicant entered the deg

In his 5.5.C, register also the date of birth of ?he

applicant was entered as 13,7.1936 and the same was

carried cout in the Service Register of the applicaﬁt. b3

According to the'applicant he came to know that hiE >

correct date of birth is 13,7,1939, So, the appliyant

1
I
put in a representation to the competent authorityi

| v
22,8,1992 to correct his date of birth from 13,7.19
|

to 13,7.1939, TQe competent authority rejected the

representation of the applicant as per its order déked

24.8,1992, S0, the present 0.2, is faled to give &

direction to the responfents for correction of dat& of

birth from 13,7,1936 to 13,7.1939 as already indicalted,

|
N B [ H
4, Counter affidavit is filed by the respgndents

opposing this O0.A, ‘

|
. |
T O |
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|
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5, This O.A, is filed by the applica%t
|
on 23.2.1993,  As already pointed out the applicant
had put in 2 representation to the competent auéhority
I

for the first Fime for correction of date of birth on

22,8,1992., It is pleaded in the 0.4, that recen%ly
when the appliéant discloses\to his friends thati he is
going to be retire{pn 13,7.1994, they expressed Qurprlse
saying é:;i:;hg elders to the applicant are not %ntlrlng
in 1994, S0} according to the applicant such co@%ad@fﬁy

his friends made him knowf the correct date of bﬂ}th and

! |
then put in a representation to the competent autéority
w .

for correction of date of birth, It appears to us that
Lo

the applicant hed ®wWEr Overcome the ennormous delgy in
|

making representation to the competent authority &nd also

Fan e Al Wt be wlem op le 0 5'
in approaching this Tribunal, If the correct date of

. | % H
birth of the applicant is 13,7,1939 we are unable |

l
understand how the applicant can keep silent from !11.2,64
i.e. from the aate he joined service till 22,8,92 % e,
roughly for about 28 years, The long silence of the

- |
applicant is tnexplicable, It is quite evident that

the applicant had been negligent in appproaching c;%pe-
tent authority in time for correction of the date éf
birth, In khx vi%w of the negligence of the appli%ant
the applicant certainly is not entitled for the relijef

he is seeking for in this O.A, h
|
} |
In this context we may refer to a rece{t
decision of the Supreme Court repor ted in AIR 1993 sc

6.

|
!
1367 Union of India Vs, Harnam Singh, Wherein the

l
Supreme Court has‘observed as below - i

hjj ¢C‘1T———77‘ |
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The Post=-Master General, Southarn Region, Vijayawada,
Krishna District. i

ThefSenior Superintendent of Post 0Offices, Prakasam Division,

Cngole.
nné'COpy to Sri. P.B,/Vijaya kumar, advocate, Advocates Asao-
cidtion, High Court QUilding, Hyd.

!Raghava Reddy, Addl. CGSC, CAT, Hydd

: |
Gne copy to Bibrary,!/CAT, Hyd.

Oné copy to Sri. N.V
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"In the instant case where the date
0f birth recorded at the time of
entry of the servant into service ”
before 79 had continued to%xist, S
unchallenged for almost three angd - H
a half decades and the servant had ”
the occasion to see his service book
on numerous occasions and he signed ﬂ
the service book at different places ”
at different points of time but - N
never did he object to the recordesd |\
|

date and the same date of birth was ;
, also reflacted .in the seniority lists
+ which the servant had admittedly seen, |
and yet, he remained silent and digd |
not seek the alteration of the date w
of birth till just a few months prior I
to the date of his superannuation, |
inordinate and unexplained delay or ,W
laches on the part of the servant to |
seek the necessary correction would L
in any case justify the refusal of ‘
relief to him, Even if the servant |
had socught a correction of the date i
of birth within five years after 19749, -1,
the earlijer delay would not have non- |
suited him but he did not seek corre- |
ction of the date of birth during the 4
period-of five years after the incorpo- ||
ration of note 5 to FR 56 in 1979 eitherJ
his inaction for all the period of about|
thirty five vears from the date of joining
service, precluded him from showing that|!
the entry of his date of birth in service
record was not correct, "

7. The observation of the Supreme Court iwould |

apply on all force to the facts of this case, 1In %iew

}
of the Sopreme Court decision we do not have any Slightest
— i Me e Yoo

doubt to come to the conclusion that theyOA.cbe—ise Hismissed

: . , . i
and 1is accordingly dismissed, There shall be no order as

l
tO costs, - '

l o
i
|

T_— CQ\.BM Fnugr Ion - W

(T.CHANDRASEKHARA REQD”) ‘
: (Member (Judl,) !

L -
Dateds 13th October, 1993

t ]
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(Dictated in Open Court)
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IV . )

itted and Interim directions

Dispoged of with directiors
2 -Dimissed.,
' Dismissed as withdrawn
Désmissed for default,
‘Re jected/Ordered,

'/.No/ofder as to costs,
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